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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH BOMBAY 400 001

Orlglnal application NO .. q}go/QZ
Between
Mr,K.I.MULLANI,
DRIVER,MAIL MOTOR SERVICE

BOMBAY GP8 DEFO T
BOMBAY 400 001 APPLICANT

V/s.

i) Senior-Manager,
Mail Motor Serviwe

@{ WOrlﬁd%kmbay 400018
' ii) Chf% ost, ster Generdl

Maharashtra Circle,Bombay 400 008 - RESPONDENTS
DETAILS OF THE APPLICATION: ‘
@ ‘ . N
b 1 .PARTICULARS - OF THE ORDERS AGAINST WHICH THE

B - APPLICATION IS MADE:
f&&,ﬂég i)Leave orders'dtd.15.12.89 issued by Sr.Manager MMS,Bombay 18,

éx . ii)Memo Ngq. Staff-C/1252/Pet/KIM dated 23.3.92,issued by
- Chief Post Master General B ombay 1

2.JURISDICTION OF THE TRIBUNAL:

The applicant deciares‘that the subject-matter of the
order against which the'applicant wants redressal is

:%; within the Jjurisdiction of the Tribunal,
5

3.LIMITATiON:

The applicant further_deciares that the application
is wlthln the limitation period peescribed in section 21
of the Administrative Tribunal Act.1585.After the reJectlon
of his representation vide Respondent's letter dated
29,23.3.92,the épplicant hgd preferred an appeal to

| Mgmbeg(?ersonn el)vide his letter da%ed 30.3.92,”ince

morethan 6‘months have elapsed there ié no reply from
the Membef( personnel)as such this application under
section 19 of CAT ACT 1985 is being filed btefore this

court.



